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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 249/2025

IN THE MATTER OF:

NARENDRA KUSHWAHA APPLICANT
, . VERSUS
UNION OF INDIA & ORS RESPONDENTS

REPLY ON BEHALF OF STATE WETLAND AUTHORITY,
BARABANKI ALONG WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:-:

1. That the present affidavit is being filed in compliance with the
directions of this Hon’ble Tribunal contained in its order dated
21.05.2025 in O.A. No. 249/2025.

2. In the said matter, the grievanée of the Applicant relates to alleged
encroachments and construction activities on wetlands/waterbodies
situated in various parts of District Barabanki.

3. Wetlands Mentioned in thé Prqceedings:-As per the record

placed before this Honble Tribunal, the following.
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Location Name of Area (in
Sl. No.

(Tehsil) Wetland hectares)
1 Fatehpur Bhaghar 74.124
2 Haidergarh Chakaura 41.754
5 Ramnagar Vangaon 36.840
4 Haidergarh ~ Bhitri 24.254
5 Deva Bainatikahar 23.675
6 Barabanki Kamrava 29.880
7 Ramsanehi Ghat | Saraibarai 18.198
8 Fatehpur Natkauli 10.726
9 Ramnagar Khudmau 7.447
10 Harkh Saddullahpur 4.875
11 Deva Salarpur 40.170
12 Ramsanehi Ghat Sarahi 17.591

4. That according to the District Magistrate’s report, a three-member

'/O'EE:? semmittee was constituted to conduct an on-site and archival

i * igation of the issues raised in the applicant’s application dated
G
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Magistrate of the relevant tehsil, the Block Development Officer of

the relevant development block, and the Regional Forest Officer of

the relevant forest range. The findings set forth below are based on’

the investigation report provided by this committee.

S.No

Details As Per The Investigation Report

Wetland
Name Provided By District Magistrate, Barabanki
1. | Sarai Barai

In 2018, certain constructions were undertaken at
Sarai Barai Wetland for wildlife conservation,
enhancement of the migratory bird habitat, and
facilitation of eco-tourism. These included a
Kharanja/Culvert approach road, two RCC round
huts, and an earthen mound for birds. These
structures were renovated in 2023. Crucially, at no
time has any construction been carried out by filling
the submerged (water) portion of the Sarai Barai
Wetland. The investigation confirms that there is no
evidence of: encroachment by filling the water-body

of Sarai Barai.

N




/3

2. | Sarahi The investigation found no  unauthorized
construction in the submerged area of Sarahi
Wetland. Specifically, there are no cemented
interlocking roads, embankments (mounds), seating
arrangements, or similar structures constructed by
filling the water-body. Currently, neither the Forést
Department nor the Development Department is
carrying out any construction in or around the Sarahi
pond, and the pond’s appearance remains

unchanged.'

3. |Bangawan | No evidence was found of any filling of submerged
areas or permanent construction in Bangawan
Wetland. The éommittee's report confirms that the
submerged _bortions of Bangawan Wetland have not
been altered, and no concrete interlocking roads,
embankments, seating arrangements, or similar

structures exist.

4. | Bhaghar The investigation report states that there is no

illegal construction in the water-body of Bhaghar

/‘{O}im | Wetland. It is noted that the Tourism Department
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developing'; basic amenities on a portion of privately
owned Iandfadjacent to the wetland; however, this
does not encroach upon the wetland or involve any

filling of the water area.

5. | Nakatuli The committee found no permanent construction in
Nakatuli Wetland. There are no concrete interlocking
roads, embankments, seating arrangements, or
other structures in the submerged area. The
wetland’s water-body remains free of any

unauthorized filling or construction.

6. | Banatikarh | Similarly, no unauthorized permanent construction
ar was found in Banatikarhar Wetland. The submerged
portion of the wetland contains no concrete roads,
embankments, seating arrangements, or any other
structures. The wetland remains in its natural state

without any illegal occupation.

7. | Chakoura Chakoura Wetland has no construction or illegal
occupation. The submerged area is free of a'ny

e unauthorized concrete roads, embankments, seating
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confirms that the wetland’s water-body remains

undisturbed by any filling activities.

8. | Bhitari

Bhitari Wetland, which exists in the form of a river,
similarly shows no unauthorized construction. The
inves;tigatior) found no concrete interlocking roads,
embankments, seating, or other structures in the
submerged portion ofrthe wetland. The riverine
wetland remains unmodified by any permanent

construction.

9. | Sadullapur

No construction or illegal occupation was observed
in Sadullapur Wetland. Its submerged area remains
unaltered by human activity; there are no concrete
roads, embankménts, seating areas, or other

permanent structures present.

10. | Khurdmau

Khurdmau Wetland was found to have no
construction or illegal occupation. The investigation
confirmed that no permanent structures such as

interlocking roads, embankments, seating, or similar

fﬁ*‘“ installations were built by filling the water-body of
TR
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11.

Salarpur

No evidence of construction or unauthorized
occupation was found in Salarpur Wetland. The
submerged area is free of any permanent concrete
structures (roads, mounds, seating, etc.), consistent
with the absence of any encroachment on the

wetland.

12.

Kamrawa

Finally, Kamrawa Wetland shows no signs of
construction br illegal occupation in its submerged
area. There_;are no permanent structures (concréte
roads, embankments, seating, etc.) filling or altering
the water-body of the wetland. It remains free from

any reported encroachment.

True copies of on-site inspection records are attached herewith

and marked as Annexure P/1

5. The aforesaid on-site inspections concluded that all sites are in due.

compliance with the Wetlands (Conservation and Management)

Rules, 2017

Al inspected wetlands remain free from reclamation,

ncroachment, or construction, thereby complying with Rule




4(2)(i), which prohibits conversion for non-wetland uses and
encroachment of any kind.

Activities observed, such as seasonal use of Bhitri and eco-
tourism works near Bhaghar Jheel, are consistent with the
principle of wise use under Rule 7, as they do not alter the
ecological character of the wetlands and are confined to

permissible areas

6. That based on the above ﬁndihgs, it is respectfully submitted that

the allegations of encroachment and unauthorized permanent

construction on the aforementioned twelve wetlands are

unsupported by the evidence. The on-site investigation reveals that

none of the wetlands’ water—Bodies have been filled or encroached

upon by any permanent constructions. The State Wetland Authority,

therefore, submits that the complaint, insofar as it alleges illegal

constructions on these wetlands, lacks merit.

Date:24/09/2025 THROUGH
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Advocate
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F-13, Jangpura, New Delhi 110014
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 9/2025

R e

IN THE MATTER OF:

ZAPPLICANT

NARENDRA KUSHWAHA
VERSUS
UNION OF INDIA & ORS | RESPONDENTS

AFFIDAVIT

I, Sh. Neeraj Kumar, aged about 55 years S/o Sh. Upendra Kumar is
presently posted as State Wetland Authority, Lucknow, having an office
at Lucknow, do hereby solemnly affirm and declare as under: -

1. That I am posted as stated above and well conversant with the
facts of the present case and as such competent to swear this
affidavit before this Tribunal. |

2. That the accompanying Reply has been drafted by our counsel
upon my instructions.

3. That the contents of the accompanying Reply are true and
correct, and the knowledge has been derived from official records

and nothing material has been concealed therefrom.

n,

DEPONENT
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VERIFICATION
Verified on solemn affirmation at Lucknow on this 24" day of September -
2025, that the contents of the foregoing affidavit are true and correct to

the best of my knowledge and no part of it is false and nothing material

has been concealed therefrom.

DEPONENT

Advocate nty 1N £y GanEme
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